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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 
AT NEW DELHI 

 
ORIGINAL APPLICATION NO. 1050 OF 2024  

 
 
IN THE MATTER OF:- 
 
Ritisha Gond                                                             ……………. Applicant  
 

Versus  
Union of India and others                                    ……………Respondents  
 
 
 
 

COUNTER AFFIDAVIT ON BEHALF OF RESPONDENT NO. 17, 
M/S SAI BABA STONE WORK 

 
 
PRELIMINARY SUBMISSIONS: 

1. That the facts, grounds averments taken in the present petition filed 

by the Applicant are denied categorically and none of the 

statements/facts stated under the petition is denied to be admitted 

unless admitted specifically.  

2. That the present petition filed by the Applicant is devoid of specific 

allegations and contains generalized claims against all mining 

leaseholders in District Sonbhadra, Uttar Pradesh. Respondent No. 

17 has been unnecessarily implicated without any evidence. 

3. That the Original Application filed by the Applicant contains vague 

and unsubstantiated allegations aimed generally against all mining 
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leaseholders in District Sonbhadra, Uttar Pradesh. Respondent No. 

17 has been wrongfully implicated without any evidence of 

wrongdoing. 

4. That the answering Respondent has complied with all statutory and 

regulatory requirements for the operation of its mining lease. 

Respondent No. 17 has always adhered to applicable environmental 

norms and laws and has never engaged in any illegal or 

unauthorized activity. 

5. That Respondent No. 17 is a leaseholder for Dolostone mining on 

Arazi No. 5414G, Village Billi Markundi, Tehsil Robertsganj, 

District Sonbhadra. The mining lease was granted after thorough 

inspection, scrutiny, and clearance from competent authorities. 

6. That the Forest Officer of the Kaimur Wildlife Department, in a 

letter dated May 12, 2015, confirmed after an inspection conducted 

on February 11, 2015, that the mining area is located 4.380 km away 

from the nearest wildlife sanctuary boundary. As a result, the 

Hon’ble Supreme Court’s order prohibiting mining within 1 km of 

a national park or wildlife sanctuary boundary does not apply to 

the answering Respondent. 
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 A copy of the said letter dated 12.05.2015 is annexed herewith 

as ANNEXURE C/1. 9

7. That a No Objection Certificate (NOC) was issued by the Forest 

Department, pursuant to a detailed inspection conducted under the 

chairmanship of the Sub-Divisional Forest Officer, Chopan. The 

inspection was based on a joint report prepared by the Mines Officer 

and other competent authorities.

A copy of the NOC dated  21.05.2015, issued by the Mines Officer, 

is annexed herewith as ANNEXURE C/2. 10-13

8. That the District Magistrate, Sonbhadra, granted the mining lease 

for a period of 10 years on January 4, 2016, for Dolostone mining on 

Arazi No. 5414G, Village Billi Markundi, subject to compliance with 

all statutory conditions.

A copy of the mining lease grant letter dated 04.01.2016 is annexed 

herewith as ANNEXURE C/3. 14-16

9. That the District Level Environmental Impact Assessment 

Authority, Sonbhadra, granted environmental clearance for the 

project on 18.05.2016, under Category B2 as per MoEF Notifications 

dated January 15, 2016, and January 20, 2016. This clearance was 

subject to compliance with specific conditions outlined therein.
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A copy of the environmental clearance letter dated 18.05.2016 

is annexed herewith as ANNEXURE C/4.  17-23

10. That the mining lease agreement between the answering 

Respondent and the Government of Uttar Pradesh was executed on 

May 31, 2016, for a 10-year period ending on May 30, 2026.

A copy of the lease agreement is annexed herewith as ANNEXURE 

C/5. 24-53

11. That, in accordance with regulatory requirements, GPS readings for 

the approved mining lease area were submitted on 16.09.2020, via 

Letter No. 1876/Mineral/Mining-GPS Reading/2020-20.

A copy of the said letter dated 16.09.2020 is annexed herewith as 

ANNEXURE C/6. 54

12. That Respondent No. 17 possesses a valid GST registration under 

GSTIN 09ADFFS0408N2ZT, issued on 09.02.2022.

A copy of the GST Certificate is annexed herewith as ANNEXURE 

C/7. 55-57

13. That the answering Respondent has also obtained a valid No 

Objection Certificate (NOC) No. NOC022406,  for the industrial use 

of groundwater, valid from 25.09.2023, to  24.09.2028.
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 A copy of the said NOC No. NOC022406 is annexed herewith 

as ANNEXURE C/8.  58-60

14. That the Applicant has raised generalized concerns against mining

leaseholders in the region without providing specific evidence

against Respondent No. 17. The allegations are vague, speculative,

and lack factual foundation.

15. That the FIR referenced by the Applicant (FIR No. 0100 of 2023) does

not name Respondent No. 17. The allegations pertain to other

leaseholders, and there is no evidence to suggest any involvement

of Respondent No. 17 in the alleged illegal activities.

16. That Annexure-5 of the Petition refers to media reports discussing

penalties imposed on certain mining leaseholders. However,

Respondent No. 17 is not mentioned in these reports, nor has it

received any penalties or notices from the authorities.

17. That the letter dated 04.09.2023, issued by the Forest Officer

regarding a complaint from Shri Kamlesh Singh (IGRS Complaint

No. 40020023011517), does not implicate Respondent No. 17 in any

illegal mining activities.
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18. That the allegations raised in a letter dated 06.06.2024 (Page 254 of 

the Petition), are speculative and lack specific instances of 

wrongdoing by Respondent No. 17. 

19. That Respondent No. 17 has maintained compliance with all 

environmental, regulatory, and legal requirements. It has never 

been subject to any penalties or adverse findings from the 

authorities regarding its mining operations. 

20. That Respondent No. 17 conducts its operations responsibly, 

adhering to all conditions imposed by the authorities, and has taken 

all necessary measures to prevent environmental degradation. 

21. In conclusion, the allegations made by the Applicant against 

Respondent No. 17 are baseless, unfounded, and legally incorrect. 

Respondent No. 17 has adhered to all legal and regulatory 

requirements, and there is no evidence to suggest any involvement 

in illegal mining or violations of the law. Therefore, the present 

petition should be dismissed with respect to Respondent No. 17. 

 

PRAYER: 

 

In light of the above submissions, it is most respectfully prayed that 

this Hon’ble Tribunal may be pleased to: 

6422



a) Dismiss the Original Application No. 1050 of 2024 filed against 

Respondent No. 17, M/s Sai Baba Stone Works Pvt. Ltd.  

b) Pass any other order or direction that this Hon’ble Tribunal may 

deem fit and proper in the interest of justice. 

 
SHASHANK SINGH 

ADVOCATE FOR RESPONDENT 
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